
299    Clarification of the [RAJYA SABHA] statement by Minister       300 

 
overcome the so-called deficiency? The deficit 

has to be met. I am not going to find fault with 

the previous Finance Ministry. Whatever was 

the situation at , that time, I don't want to 

narrate. I might tell you one more thing for your 

kind consideration because this is not for any 

publication. Very frankly, you are fighting for 

the cause of the poor- it is a genuine thing. I am 

not going to question it. There is a surcharge of 

Rs. 900 per M.T. on crude oil, the indigenous 

crude oil, which should go to the Oil Pool 

Account. I have already narrated how the Oil 

Pool Account was made to starve and what the 

compelling reasons for hiking the prices of the 

petroleum products were, etc. After this, I would 

only make one point. Today I am here, in this 

place. Tomorrow somebody else may be in my 

place. Whoever is there, there is no option. Let 

us understand this. We are doing our best, 

whatever is possible. It is not that we are taking 

something here and giving something there. 

Even today, we have to bear the responsibility 

for nearly Rs. 4700 crores' deficit in the Oil Pool 

Account and the subsidy, as you know, is 

Rs.4.17 per litre on kerosin and Rs. 62.55 per 

LPG cylinder. This subsidy is there even today. 

So, please bear with me; please co-operate with 

me. This decision is taken in the best interest of 

the nation. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): Mr. 

Narayanasamy, are you happy? 

...(interruptions)....I cannot make everybody 

happy. So, you should not have any grudge 

against me. 

SHRI S. MUTHU MANI: Madam, we are 

not satisfied with the reply of the Prime 

Minister because the decision taken by this 

Government is affecting all sections of our 

population. Today the expectation of the 

common man is belied and he is frustrated. 

The nation is frustrated by the reply of the 

Prime Minister. So, there is no other way for 

us but to stage a walkout. 

(At this stage, some hon. Members left the 

Chamber) 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): I think we are all satisfied 

with the Prime Minister's reply. Now, if the 

House agrees, I will take up clarifications on 

the statement regarding aircraft accident near 

Kullu on 11th July, 1996. 

SOME HON. MEMBERS: Let us take it up 

tomorrow. 

CLARIFICATIONS ON THE STATEMENT 

BY MINISTER Air Craft accident near Kullu 

on 11th July, 1996 SHRI JOHN F. 

FERNANDES (Goa): Madam, the hon. 

Minister had already made a preliminary 

statement on the day the accident took place. 

Yesterday, he made a comprehensive 

statement. But there are reports in the Press 

that the private airlines often violate the load 

factor. They declare adults and infants. In this 

particular case, that was not the case because 

there were only nine passengers. There are no 

checks and balances because the office of the 

DGCA is at the headquarters. At the various 

airports, I don't think there is any check. In 

this particular case, we don't know how the 

permission was given by the airport 

authorities, by the ATC, because we were told 

that the weather was very bad and there was 

very poor visibility. Why are they playing 

with the lives of people? I would like to know 

whether the 
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Minister will see to it that the officials of the 

D.G.C.A. are made to sit in respective airports 

and control them properly. The second thing, 

Madam, is that the Minister has mentioned that 

the Director of Air Safety has been appointed 

as the Inspector of Accidents. Now, the 

Director of Air Safety is under the Ministry of 

Civil Aviation and the D.G.C.A. is also under 

the Ministry of Civil Aviation. Madam, we 

know that whenever there are accidents in the 

Railways, the Commissioner of Railway Safety 

looks into these and he is under the Ministry of 

Civil Aviation because of which he cannot be 

biased. I would like to know whether the 

Minister will see to it that the Director of Air 

Safety doesn't remain under his Ministry and 

that it becomes a unbiased authority. I would 

like to know whether this precaution will be 

taken by the Minister henceforth. 

Madam, Kullu-Manali and Shimla have 

become international tourist destinations. It is 

shameful for us to operate a small aircraft like 

the Dornier. I would like to know whether the 

Minister will take initiative to see to it that 

these airports are expanded and that at least a 

Fokker Friendship or 737 aircraft is permitted 

to land there. Otherwise, I don't think such 

accidents can be avoided. 

Madam, I have much more to say, but as 

the House has requested me not to go further, 

I would request the hon. Minister at least to 

clarify these two points. 
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SHRI JOHN F. FERNANDES: The statement 

states that the weather was bad till 12 o'clock. 

SHRI MAHESHWAR SINGH: Yes, the 

weather was bad till 12 o'clock and 

the accident took place at 8.54 a.m. or even 

after that. 



309   Clarification of the [17 JULY 1996] statement by Minister       310 

 

SHRI PREM CHAND GUPTA 

(Bihar): Thank you, Madam, Vice- 

Chairman. Accident of Archana Airways 

is second in a row in the danger prone 

area of Kullu-Manali in the Himalayas. 

To fly on this route, the pilot needs 

special skills, special technical expertise 

and proper telecommunication system 

between the plane and the controlling 

airport. Although an inquiry has been 

ordered by the hon. Civil Aviation 

Minister, my personal feeling is that this 

crash was a case of human error. 

Although the pilot was highly 

experienced—he had done 8800 flying 

hours—from the information available, it 

seems that he deviated from the given 

route. He deviated from the height also 

and thus entered into clouds and, 

ultimately, ended up with a serious 

accident. Madam, 70% of the air 

accidents happen because of human error 

and what happens is because of the 

routine flying duty, the pilots become 

over-confident and sometimes 

complacent. To check this tendency and to 

ensure full alertness, the Tata Committee in 

1974 recommended that the flight inspection 

system should be mandatory. The DGCA 

decided to form a separate Division by 

drawing experienced pilots from various 

airlines like the Indian Airlines and Air India 

to ensure that all pilots operating in India are  

checked  and  to  ensure   that   the 

complacency does not exist these experienced 

pilots of the safety department were supposed 

to carry out periodical checks on the pilots. At 

one point of time, the ICAO commanded this 

department of the DGCA. The DGCA was to 

increase the number of such check-pilots from 

nine to fifteen. I do not know what happended 

to the functioning of this department today. I 

wonder whether it still works or not?- 

Madam, this particular incident was a serious 

safety compromise which caused this serious 

accident. We lack in proper navigational and 

landing instruments at the airports. We do not 

have the advance warning systems on the 

planes and such lack of gadgets lead to 

accidents. I would request the hon. Minister to 

find out whether Archana pilots were checked 

by the Air Safety Department of DGCA. I 

would also like to know whether the 

navigational instruments were functioning at 

the time of this crash. 

SHRI M.A. BABY (Kerala): Thank you 

very much, Madam. Since most of the points 

have been covered, I would only like to ask 

from the Minister a specific but very 

important question. So, I would appreciate if I 

have the attention of the Minister to this 

particular question. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Mr. Minister. 

SHRI M.A. BABY: Madam, in the 

statement made by the Minister, there is a 

reference to the airworthiness of aircraft and it 

has been stated that the safety and 

airworthiness of the aircraft would never be 

compromised. We appreciate that assertion and 

we wish that this should be seen in deeds 

rather than in words. But, the point is, Madam, 

the previous administration, in its wisdom or 

otherwise, decided to have an open-sky policy. 

By taking advantage of this, many pilots and air-

taxi operators have come into existence. Madam, 

I do not think anybody present in this House 

would dispute if I make this statement that 99 

per cent of the aircraft which are being used    

by   all    these    private    air-taxi 
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operators are leased out from various foreign 

companies and these aircraft are rejected in 

their respective countries due to the fact that 

these are not airworthy. It is not safe to use 

these aircraft for passenger traffic or any other 

traffic. Madam, this is a fact. The saddest part 

of the entire situation is that everybody knows 

this. If somebody takes trouble to understand 

it, he would know this fact that 99 per cent of 

these aircraft are not airworthy. Madam, the fact 

is that these aircraft still somehow manage to 

fly. Madam,     I     am     a     born     atheist. 

.....(Interruptions)... even I am forced to 

believe whether there can be any supernatural 

force which is controlling the entire situation. 

Madam, I am coming to the point. Madam, the 

Minister has taken over this important portfolio 

along with other important portfolios. I would 

like to know from him whether he would give 

special attention to find out, perhaps by 

appointing a team of experts—not the 

Parliamentary Committee because we are 

incapable of understanding the 

technicalities—whether these aircraft which 

are being flown by these private air-taxi 

operators are airworthy or not. I do not know 

whether such aircraft are being retained by the 

Indian Airlines or Air India. In any case it 

won't be in Air India. But in the case of Indian 

Airlines, I think it is worth examining. So in 

view of the very sad accident that has taken 

place, and in view of another accident that had 

earlier taken place, and because we are 

dealing with the lives of the people, I want the 

Ministry to pay special attention to make an 

assessment whether these aircraft which are 

being used are airworthy; and we have to be 

very stringent and not compromise on the 

airworthiness and safety. Thank you very 

much, Madam. 

SHRI VAYALAR RAVI (Kerala): Madam, 

everything has been said. I do not want to take 

much of the time. But only one point I want to 

make. Along| with the air safety how have the 

passengers been treated? It is not only a 

question of safety but there is also the 

question of treatment meted out to the 

passengers. If you get into an autorickshaw 

and the driver misbehaves with the passenger, 

he can complain to the traffic police and they 

may take this autorickshaw to the police 

station. But in the case of private air taxis, the 

operators can do anything with the passenger. 

Nobody is there to question them. So I want to 

know from the hon. Minister as to what the 

conditions are, how you regulate the whole 

thing, how you attend to the complaints of the 

passengers. Mr. Salim has rightly put it, that 

new cartels have been formed, and the private 

entrepreneurs are competing for the benefit of 

the consumers. But here the private 

entrepreneurs are forming cartels to exploit 

the consumers. So this is the basic difference. I 

want to know from the hon. Minister as to what 

steps he is going to take to regulate the whole 

operation and attend to the complaints because 

one of my colleagues Mr. Arunachalam was 

thrown out of the plane, from NEPC Airlines. 

He was thrown out of the private plane. Do 

you want to repeat such a situation or are you 

going to regulate because this is the second 

accident? The first one was at the Indira 

Gandhi International Airport here in Delhi 

involving Sahara Airways. It was all God's 

providence. We do not know what happened 

to the enquiry of that accident at the 

International Airport here in Delhi. Your 

officers might have hushed it up, I do not 

know. So I would like to know what are the 

steps you are going to take to ensure the safety 

of the aircraft passengers; to regulate the daily 

operations and to understand what is going on, 

and to protect the interests of the consumers 

and the passengers. 

THE MINISTER OF CIVIL 

AVIATION AND THE MINISTER OF 

INFORMATION AND 

BROADCASTING (SHRI CM. IBRAHIM): 

Madam Vice-Chairman, I fully agree with the 

Members as far as the safety of the flight is 

concerned. 
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If you are 
having any other information, you please pass it on 
to me, and definitely I will take action. 
...(Interruptions)... 

STATEMENT BY MINISTER 

Incidents of Death or Pilgrims at Ujjain 

and Haridwar on 15th July, 1996 

 
THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Just a minute. Will you just 
bear with me for two minutes more? 

 
I have before me the Supplementary List of 

Business for today. Shri Maqbool Dar is sitting 

here for the last two hours. He would just like to 

make a statement on the incidents of death of 

pilgrims at Ujjain and Hardwar. 

 
SHRI S. S. AHLUWALIA (Bihar): Was the 

Supplementary List of Business circulated? 
 
THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Yes. 

 

SHRI JOHN F. FERNANDES (Goa): 
Madam, it is a long statement. It can be taken up 
tomorrow. 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI    

MOHD.    MAQBOOL   DAR): 
Madam, 

During the course of discussion in the Lok 

Sabha on July 16, the Hon'ble Home Minister 

shared the concern of the Hon'ble Members 

on the heavy loss of life which took place at 

Ujjain and Haridwar, and had promised to obtain 

information from both the State 

Governments. 

The State Government of Madhya Pradesh 

has informed that on July 15 a large crowd of 

devotees had gathered at the Mahakaleshwar 

Temple, situated in Ujjain city, at around 5.30 

a.m. There were about 3000 persons in the temple 

premises and another 6000 to 7000 persons at 

queue outside the temple. The stampede occurred 

at the feet of a staircase leading to the temple 

sanctum where the pilgrims rushed for worship. 

The immediate cause of stampede seems to have 

been some persons slipping on the wet marble 

floor. It was reported that 34 persons were 

declared dead on arrival at the Ujjain civil hopital. 

These included 23 males including 1 child and 

11 females. 29 persons were admitted to 

hospital with injuries of whom 7 were reported to 

be seriously injured. Six of the seriously 

injured have since been shifted to the medical 

college hospital at Indore for specialised medical 

treatment. The State Government of Madhya 

Pradesh has announced a high level administrative 

inquiry into the causes of this incident which will 

be conducted by a judicial official. The terms of 

reference of this inquiry include the causes of 

the tragedy, the adequacy of arrangements made 

by the district authorities, the promptness with 

which medical assistance was provided and steps 

to be taken in future to prevent recurrence of 

such incident.   The   State   Government   has 


